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T3 351(3T).— T TaTeh Fegeare Teiera® Haree ferfies it ofF oEme (e 739 & TR
(BIEATE) ITSTATEA & TRARH & (o[ qTEaaTe fSer & Yeard gl fFama (3 J29r) & TR (BEe)
TTETATSH HT TEATET L., Regear derteraw wiarerd ferfies it fremaagom & fasgaret v+
T qTEueTe  femETgem Srer # 7.175 frt % forw g dewr ¥ qw 9t F ot 21

fevgea T Uerter s wiare ffHee T Aamause & As=areT Teioa® 9ard qredarse & T
7.175 TFHT & FHTT .3, FINSE HT START T FT YA @I 8, O OF § e T3 T FT
fRremago e frgeam e waes foftees & SPemadgow & Bsgarer geifems aared
qIEIATER % forg 1.3, 2675 s 11 fBawe< 1996 1 wea F Tora= ¥ 21 fAgqwa< 1996 =1 Jhriora
ERIEE

A A I<h ATTHAR T &TT 6 1 IT-GTT (4) FIT T ARKIT T TINT Fd gU, el TLHIT
Tas g a9 Tt € o 3<% 9 7 aredered S o o SThT #T AT, 6 q9T TR g
& A ¥, FemEaeee § AsEareT YSiferad 98Tl qreuened & arg-are Gegedr Ggiterad A
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forfires it fomme (g w=9r) & TR (BTENR) IEUdrEd & I oW # 96 =7 F [ g v

T 7.175 frertes Rremaagoe 5 & T T & ar41  J<6 990 9 9 [Aigd gh |

TEAT 7.3, 2675 a4 - 11-09-1996,
FremarTgoT & e (ameer w3
E 1] Hed A UIEEAIE:] e F T (FER)
T
¥+ T ATETATE S o
1 2 3 4 5
1 Ueget e 477/3 AT 477/3 9T
2 A77/4 AT A77/4 AT
3 477/5 AT 477/5 AT
4 478/8 AT 478/8 AT
5 478/12 AT 478/12 AT
6 478/14 AT 478/14 AT
7 485/1 AT 485/1 AT
8 485/11A AT 485/11A AT
9 479/1 AT 479/1 AT
10 479/8A AT 479/8A AT
11 483/1 AT 483/1 AT
12 483/2 AT 483/2 AT
13 483/3 AT 483/3 AT
14 480/1 AT 480/1 AT
15 481/8 AT 481/8 AT
16 409/1 AT 409/1 AT
17 409/2 |11 409/2 ATT
18 409/5 AT 409/5 \T°1
19 409/7 AT 409/7 AT
20 409/8 AT 409/8 \T31
21 410/1 AT 410/1 9T
22 410/2 AT 410/2 T
23 415/1 |AT7T 415/1 ATT
24 415/2 AT 415/2 T
25 415/3 \T°1 415/3 \IT31
26 415/4 |qT71 415/4 |qT3T
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HILT =T TSI AT

1 4 5

27 415/5 \T31 415/5 9191
28 415/6 \T31 415/6 \T°1
29 415/9A A0 415/9A A1
30 441 917 441 917
31 417 91T 417 91T
32 418/8 AT 418/8 AT
33 418/10 9131 418/10 W17
34 418/13 9131 418/13 AT
35 418/14 \T°1 418/14 \131
36 421/10 9131 421/10 |17
37 421/11 |90 421/11 AT
38 421/15 A0 421/15 AT
39 421/16 9131 421/16 \@TT
40 421/20 AT 421/20 |11
41 421/21 AT30 421/21 AT
42 421/22 A0 421/22 AT
43 420/12 AT 420/12 AT
44 420/16 911 420/16 \1T
45 420/17 A0 420/17 AT
46 315/23 AT7T 315/23 ATT
47 315/25 AT T 315/25 AT T
48 316/4 ATT 316/4 ATT
49 316/5 |17 316/5 AT T
50 316/6 W11 316/6 AT T
51 316/7 AT 316/7 AT
52 316/8 \wT7T 316/8 AT T
53 316/9 |11 316/9 AT
54 316/10 AT 316/10 AT T
55 316/11 ATT 316/11 ATT
56 316/12 AT 316/12 AT T
57 316/17 AT T 316/17 AT T
58 316/22 AT T 316/22 AT T
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1 2 3 4 5 6
59 317/5 AT 317/5 T
60 317/6 T 317/6 T
61 317/8 AT 317/8 T
62 317/9 W 317/9 T
63 318 T 318 W
64 319/4 AT 319/4 T
65 GE L 7/1 T
66 7/4M T 7/4M T
67 24/1 T 24/1 T
68 24/3 T 24/3 T
69 24/4 T 24/4 T
70 26 T 26 T
71 28/1 T 28/1 T
72 57 W 57 T
73 54/1 T 54/1 T
74 61 T 61 T
75 47716 AT 4T7/6 AT
76 27/11 9T 27/11 9T
77 et SISICERIRE] 81/1 T 81/1 T
78 76/3 AT 76/3 T
79 76/5 T 76/5 ST
80 80/3 T 80/3 T
81 80/4 T 80/4 T
82 79/7 T 79/7 W
83 79/9 T 79/9 T
84 79/10 T 79/10 ST
85 79/13 T 79/13 T
86 79/14 s 79/14
87 79/15 T 79/15 W
88 79/16 T 79/16 T
89 79/18 T 79/18 T
90 74/4 T 74/4 ST
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1 2 3 4 5 6
91 74/5 |TT 74/5 |Tr
92 74/6 AT 74/6 AT
93 T4[7 |TT T4/7 |TT

[FT. &, a2-11025(11)/12/2018-3r=2-1/5-25587]
oTtar Sraw g, saw af=a

MINISTRY OF PETROLEUM AND NATURAL GAS
NOTIFICATION
New Delhi, the 22nd January, 2026

S.0. 351(E).— Whereas Hindustan Petroleum Corporation Limited, is now proposed to lay Pipeline for
transportation of Petroleum Product from Visakha (Andhra Pradesh) to Raipur (Chhattisgarh). The Proposed ROU of
Visakha - Raipur pipeline traverses in the same route that of Visakhapatnam Vijayawada Petroleum Product Pipeline
for 7.175 Kms in Pendurti Mandal in Visakhapatnam District.

HPCL proposes to make use of about 7.175 km common ROU corridor of Visakhapatnam Vijayawada
Petroleum Product Pipeline as common ROU vide S.O. No. 2675 dated 11.09.1996 published in Central Gazette on
21.09.1996.

Now, therefore, in exercise of the powers conferred by sub-section (4) of section 6 of the said Act, the Central
Government hereby directs that the right of user in the lands as specified in the schedule appended to this notification
for laying the pipeline shall, Jointly vest on the date of publication of the declaration, in the Hindustan Petroleum
Corporation Visakhapatnam Vijayawada Petroleum Product Pipeline as well as in the Hindustan Petroleum Corporation
Limited for laying Product pipeline from Visakha (Andhra Pradesh) to Raipur (Chhattisgarh) for initial 7.175 Km in
Visakhapatnam District free from all encumbrances.

S.0. 2675 Dated - 11-09-1996,
S.L.No | Mandal Name | Name of the VIllage Vi\j]zllsyaal:l:g: tl’niz[‘)l:zlli;le Pi‘;j:;:::g;}:j:g‘go. Remarks
Survey No.

1 2 3 4 5 6
1 Pendurti Narava 477/3 Part 477/3 Part

2 477/4 Part 477/4 Part

3 477/5 Part 477/5 Part

4 478/8 Part 478/8 Part

5 478/12 Part 478/12 Part

6 478/14 Part 478/14 Part

7 485/1 Part 485/1 Part

8 485/11A Part 485/11A Part

9 479/1 Part 479/1 Part

10 479/8A Part 479/8A Part
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1 4 5

11 483/1 Part 483/1 Part
12 483/2 Part 483/2 Part
13 483/3 Part 483/3 Part
14 480/1 Part 480/1 Part
15 481/8 Part 481/8 Part
16 409/1 Part 409/1 Part
17 409/2 Part 409/2 Part
18 409/5 Part 409/5 Part
19 409/7 Part 409/7 Part
20 409/8 Part 409/8 Part
21 410/1 Part 410/1 Part
22 410/2 Part 410/2 Part
23 415/1 Part 415/1 Part
24 415/2 Part 415/2 Part
25 415/3 Part 415/3 Part
26 415/4 Part 415/4 Part
27 415/5 Part 415/5 Part
28 415/6 Part 415/6 Part
29 415/9A Part 415/9A Part
30 441 Part 441 Part
31 417 Part 417 Part
32 418/8 Part 418/8 Part
33 418/10 Part 418/10 Part
34 418/13 Part 418/13 Part
35 418/14 Part 418/14 Part
36 421/10 Part 421/10 Part
37 421/11 Part 421/11 Part
38 421/15 Part 421/15 Part
39 421/16 Part 421/16 Part
40 421/20 Part 421/20 Part
41 421/21 Part 421/21 Part
42 421/22 Part 421/22 Part
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1 2 4 5

43 420/12 Part 420/12 Part
44 420/16 Part 420/16 Part
45 420/17 Part 420/17 Part
46 315/23 Part 315/23 Part
47 315/25 Part 315/25 Part
48 316/4 Part 316/4 Part
49 316/5 Part 316/5 Part
50 316/6 Part 316/6 Part
51 316/7 Part 316/7 Part
52 316/8 Part 316/8 Part
53 316/9 Part 316/9 Part
54 316/10 Part 316/10 Part
55 316/11 Part 316/11 Part
56 316/12 Part 316/12 Part
57 316/17 Part 316/17 Part
58 316/22 Part 316/22 Part
59 317/5 Part 317/5 Part
60 317/6 Part 317/6 Part
61 317/8 Part 317/8 Part
62 317/9 Part 317/9 Part
63 318 Part 318 Part
64 319/4 Part 319/4 Part
65 7/1 Part 7/1 Part
66 7/4M Part 7/4M Part
67 24/1 Part 24/1 Part
68 24/3 Part 24/3 Part
69 24/4 Part 24/4 Part
70 26 Part 26 Part
71 28/1 Part 28/1 Part
72 57 Part 57 Part
73 54/1 Part 54/1 Part
74 61 Part 61 Part
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1 2 3 4 5 6
75 477/6 Part 477/6 Part
76 27/11 Part 27/11 Part
77 Pendurti Jerripotulapalem 81/1 Part 81/1 Part
78 76/3 Part 76/3 Part
79 76/5 Part 76/5 Part
80 80/3 Part 80/3 Part
81 80/4 Part 80/4 Part
82 79/7 Part 79/7 Part
83 79/9 Part 79/9 Part
84 79/10 Part 79/10 Part
85 79/13 Part 79/13 Part
86 79/14 Part 79/14 Part
87 79/15 Part 79/15 Part
88 79/16 Part 79/16 Part
89 79/18 Part 79/18 Part
90 74/4 Part 74/4 Part
91 74/5 Part 74/5 Part
92 74/6 Part 74/6 Part
93 74/7 Part 74/7 Part

[F. No. R-11025(11)/12/2018-OR-I/E-25587]
SHASHI SHEKHAR SINGH, Under Secy.
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